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(2001) 07 JH CK 0083
In the Jharkhand High Court
Case No : CWIC No'"'s. 4120, 4168 and 4178 of 2000 (R)

Dr. Shyamanand Singh and Another, Dr. Birendra Prasad and APPELLANT
Dr. U.P. Sinha and Others

Vs
State of Jharkhand and Others RESPONDENT

Date of Decision : 06-07-2001
Acts Referred:

Citation : (2001) 07 JH CK 0083
Hon'ble Judges : M.Y. Egbal, ]
Bench : Single Bench

Advocate : R. Krishna and P.C. Roy, for the Appellant; R.K. Marathia, for the
Respondent

Judgement

M.Y. Egbgl, J.—All the above three writ petitions have been taken up together
with the consent of the parties and are disposed of by this common order.

2. The interim order dated 28.11.2000 passed in CWJC No. 4078/2000 staying
the operation of the notification dated 14th November. 2000 shall continue so far
the petitioners are concerned till the Central Government and the State
Governments take final decision in the matter of allotment of cadre to the State
of Bihar and/or to the State of Jharkhand.

3. So far division of cadre is concerned both the State of Bihar and the State of
Jharkhand are directed to expedite the process and complete the same as
expeditiously as possible and preferably within a period of three months from
today so that the services of the employees including the petitioners may be set
at rest.

4. This order will not amount to debarring the State of Jharkhand from
transferring any of the employees including the petitioners from one place to
another within the State of Jharkhand.

5. Let a copy of this order be handed over to learned G.P. 2.
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